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An hon. Member: Has the Minister
read it?

Mr. Speaker: There is a supple-
mentary coming as to whether the
Minister has read this book.

Shri L. N. Mishra: T have read a
part of it and not the whole of it.
(Interruption).

Mr, Speaker: The Members are
very inquisitive to know whether he
has got it and whether he can lend
that book to them.
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8hri Harl Vishnno Eamath: May 1
request that question No. 581 may also
be taken up along with question No.
3707

Mr, Speaker: If it is convenient, the
Minister might answer both.

wu-frdy

+
*570. ot widw fay fagrelt @
ot T e
st faswate qvig
ot gaty gww:
&t §o wWo wTAW:
wt  fem :
ﬂ l’o"o T
oft Yo wo wwi:
@t femr ¥
w1 v WAt 1w, 1968
& areifer qvr @sm1 71 % Il
grag ¥ gE we &) g w0 e

(%) wafagq v wfafs &
wfrdzw ot et o fe-fem ot ot
o g gt



Oral Answers

4809

(@) 71 oo wF I & Ww
wAT T A F AR wgrma g A

(7) w7 wrag & gfmw favig
&q a% g1 S ?

e waem el
s s dwem § oo W
( gh) : () wubrw
wts afefa & whder oo ot @
T FIRTG AT T 6 wft@T g

(&) o, g

(7) gafter  fedt fvim 9%
9= FTAge fFmmar g

Prohibition Polloy

*89l, Shri Harl Vishnn Kamath:
Will the Minister of Home Affairs be
pleased to refer to the reply given
to Starred Question No. 144 on the
16th November, 1965 and state what
advice or direction has been given by
the Central Government in regard to
prohibition to each of the States in
view of the fact that the State Gov-
ernments are not free to scrap or
modify the policy of prohibition with
a view to ting their fi ial
resources?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (S8hri Hathl): No direction
has been given to the State Govern-
ments in regard to prohibition. This
question was discussed with the Chiet
Ministers of States In January 1064
and there was general agreement that
the status quo should be maintained
In regard to prohibition pending con-
sideration of the Report of the Study
Team on Prohibition.
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Bhri 8. C. Samanta: May I know
whether some interim ateps have been
taken by the Central Government
pending the decision to be taken after
consultation with the State Govern-
ments and, if so, what are they?

Bhri Hathi: There is no question of
taking interim steps because the Tek
Chand Committee's report is divided
into two parts—steps to be taken in
dry areas and steps to be taken in
wet areas; certain steps which they
have suggested, for instance, tighten-
ing of laws, could not be taken par-
tially; they have to be taken simul-
taneously after the detailed considera-
tlon of the report. Therefore, no
interim steps have been taken.





